CENTRAL ADMINISTRATIVE TRIBUNAL : PRINCIPAL BENCH
CP 377/20603 in OA ZHA /2003

New Deihi, this the 9

o+

h day of March, 2004

Hon'bie Sh. Shanker Raju, Member (J)
Hon'ble Sh, S.A.Singh, Member (A)

1. Balbir Sinsh

Distt, thwanl, Haryana,

S/0 Sh. Ram Sukh

R/0 Seva Nagar

Agshram Wali Gali, Gaii No.#&
Meerut Road, Ghaziabhad.

3. Vijay Pal
S/a Sh. Hukum Singh
R/o Vill & P.0O.Dabthara
Post Makumpur, Distt. BRandal (UP),

4. Dorey Ram
S/0 Sh. Narayan Singh
R/o Jhuggi No. OW-34/5
Shiv Basti, Near Patel Nagar
kKailway Station, New Delhi.
.. .Applicants
{By Advocate Sh. Amit Anand)

VERSTUS

Jorb

linion of India through
Generai Manager

Northern Raiiway, Baroda House
New Delihi.

2. The D.R.M,
N.Raiiway Delhi Division
State Entry Road
Nr, New Delhi Railway Station
New Delihi,

3. The Div. Personnel Qfficer
Northern Railway, DRM Office
State Entry Road.
Nr. New Delhi Riy. Station, New Delhi.
.+ Regpondents
(By Advocate Sh. V.S,R.Krishna)

ORDER (ORAL)

Shri Shanker Raju,

Directions of the Tribunal steood confirmed by the High
Court of Delhi. Respondents today ftiled a compliance

atffidavit., On perusal, it transpires that except the case of
appiicant No.3 in respect of others the directions stood

compiied with. Ld. counsel for the applicants states that
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age 18 not an impediment and when the applicant was engaged

;5 even at the time when his

D

initialiy, he was within the ag

Junior was engaged, he was within the age limit.

2. in this view of the matter, respondents are

directed to examine this matter atresh. We take cognizance

of orvder dated 12-2-2001 in CP 71/2000 in OA 2359/9% where on

the similar piea, directions have heen issued +to offer

appointment to the applicant which was rejected initially aon
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cant

Jode

account of appi herein was age barred, Respondent:

shouid consider this aspect and re-examine the matter.
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3. With the above ohservations; CP stands dismissed,
Notices are discharged.
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